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thealic :rt In this Orioinal Acclication, 

the 	Axt c 1 aim is to di rec t the 

h€- spondents to regularise the services of the 

applicant in a Gropp D post The app1iant 

ha-1 oeen working for more than 240 days in 

e-ch years since 1980. She was appointed as 

ady Atterant-Cuw-9i1eepe r as contigent paid 

,)a--- is at P & T Ijsrensary,uttack from 10.10 

1930. Thus sha has worked Dy no.y for more 

than tqo an3 half decades. Her grievance is 

that she has not oeen regularised. The 

second grievance of the applicant is that 

s-he should oe c cnfe rred temcorary tatus w .e. 

B.1.1, 39 with all consen-uential service 

oenefits. he has , for this purpose, filed a 

representation to the Sr. Supt. of Post 

offices, whois impleaded here as Respoi- ent 

-.3, which is Annexure-B dated 28.7.94 to tL: 

------, 77  
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etitiori.nnexure9, the ehief HediCal Officer, 

incharge, p&er Dispensary by its letter dated 10th 

Jnary, 	1995,-has personally recoimered the 

arplicant's Case. He stated that the applicant 
14 ,  

has been workingfor last 14years without a sinle 

.ireak and She should be oiven temora ry status. 

Even after the re:resentatjon , there hs' been no 

resp nse whatsosve r by RespDL.ent No.3. This is a 

Case which deserves most iiitedjate attention of the 

Res, cidents. A representation is pering and it 

SLOUi.d oc dis osed of . I t.erefore, direct the 

Res - xiderit No.3 to disk  ose of the representaticri  

peri 	oefo him within a peri. of eight weeks 

iroi the cate of receipt of a co y of this orde r.In 

ca. e the Respondents do not aqree with the a;lic antt 

cLaim, they should pass a reasoned and speaking order. 

The application is disosed of. 4r. AslioP Mohanty, 

Lenior Standig Cunse1 (Central) is present and is 

JE ard. 

£he services of the apalicant shall not 

€ discontinued or interfered with in any aianner till 

the representation is djs;osed of. 
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